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Before Hon’ble National Green Tribunal
Principal Bench, New Delhi
OA No. 515/2022

In the matter of :
Dharamvir Applicant

V/s

State of Haryana & Anr. Respondent

REPLY ON BEHALF OF RESPONDENT No. 1, 8 and 9 i.e. CHIEF
SECRETARY HARYANA, DISTRICT MAGISTRATE

KURUKSHETRA AND DISTRICT MAGISTRATE, AMBALA

MOST RESPECTFULLY SHOWETH:

1. That present reply is being filed through Dr. Priyanka Soni, IAS,
Deputy Commissioner, Ambala who is authorized and competent to
file the same on behalf of Respondent No.1 and 9 also. The present
reply is being filed dealing with issues raised in complaint letter
which has been treated as Original application by this Hon’ble
Tribunal. The answering respondents crave liberty to file additional
reply/ affidavit, as and when required, with the permission of this
Hon’ble Court.

2, That a letter dated 23.04.2022 complaining about pollution of Holy
River Markanda was submitted to this Hon’ble Tribunal by the
applicant stating that polluted industrial waste water of industries

established at Kala Amb, Trilokpur road, Himachal Pradesh is being
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discharged in river Markanda through Naala/ drain illegally created

on the land of one paper mill in Himachal Pradesh.

That this Hon’ble Tribunal vide order dated 01.09.2022 took note of
the matter and constituted the Joint Committee comprising
Additional Chief Secretary/ Principal Secretary, Department of Jal
Shakti, Environment & Industry and Pollution Control Boards of
State of Himachal Pradesh (HP) and Haryana and Deputy
Commissioners of Nahan (HP), Ambala & Kurukshetra with
direction to meet within three weeks to verify the factual position and
take appropriate remedial action by following due process of lawand

submit the report within three months.

That the joint committee visited the site on 21.09.2022 & 21.10.2022
and the joint inspection report was submitted on 23.11.2022. The
contents of the report are not being reproduced for the sake of brevity
as the same is already on record. Joint Committee did not find any
untreated industrial discharge into river Markanda from the territory

of Haryana.

That while considering the report of Joint Committee, this Hon’ble
National Green Tribunal vide order dated 24.11.2022 has considered

it appropriate to have response of answering respondents.

That it is humbly submitted that Haryana State Pollution Control
Board is monitoring the water quality of Markanda River. The
Himachal Pradesh Pollution Control Board has also submitted its

reply stating that it is regulating the discharge of industries at Kala

2.
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Amb. Tt has been further submitted by HPSPCB that CETP -cum-
STP Kala Amb and STP Trilokpur are under way and about to be
commissioned shortly to improve the quality of Markanda River.

It is humbly submitted that no other source of treated/ untreated
industrial effluent meeting to the River Markanda was observed by
the Joint Committee.

The Deputy Commissioner, Kurukshetra vide his letter dated
23.12.2022 has also communicated his acquiescence with the report
of Joint Committee. Copy of letter dated 23.12.2022 is annexed

herewith as Annexure-R/1.

T That a separate reply is being filed by the Haryana State Pollution
Control Board which is expert body holding the field over the issue
of pollution. The directions passed by this Hon’ble Tribunal shall be
complied with in coordination with the Haryana State Pollution

Control Board.

Deputy Commissioner,
Ambala
Place:

Ambala
15]03)>02.3
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Verification:

Verified that the contents of para No. 1 to 7 of the above Reply are
true and correct to my knowledge and information is derived from the

official record. No part of it is false and nothing material has been concealed

there from.
Deputy Commissioner,
Ambala
Place:
Ambala
(3 03)w1 2
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